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(Shri Shri Chand Goyal)

the Joint Committee on the Bill further
to amend the Indian Penal Code, the Code
of Criminal Procedure, 1898 and the
Representation of the People Act, 1951,
and 1o provide against printing and publi-
cation of certain objectionable matters.

tii; Evidence

SHRI SHRI CHAND GOYAL: |
beg 1o lay on the Table a copy of the
evidence given before the Joim Commillee
on the Hill further to amend the Indian
Penal Code, the Code of Criminal Pro-
cedure 1898, and the Representation of
People Aci, 1951, and to provide ugainst
printing and publication of certain objec-
tionable matters,

12.31 brs.

INDIAN RAILWAYS (SECOND
AMENDMENT) BILL*

THE MINISTER OF RAILWAYS
(SHRI C. M FOONACHA): 1 beg to move
for leave to introduce a Bill Turither to
amend the lodiun Ruilways Act, 1890.

st ww weERw (35t gfaa) ¢
W fada® &1 4gi 9 FH F T\ w®

& fadiy wxAT SEAT g

uw A e ;9 fade

ot W wTAFRw ;@Y AFar ¢ fE
FFAY WE1ZT g W faQw &1 ™A wd
s W ag wg v oY faar fese o
w18 T 9T gm0 el § S99 9T A%
g ary favas w1 Qe st & & fan
fewz Ty Y I W A ¥ UIE
Ry w W M ¥ o foar
W oaw % @ oax w0 F
faQw x® ara %) dwe Aff & fe faem
fewz war@ @ wH AN & faars

DECEMBER 2, 1968

Bill [ntroduced 204

qT #1§ 3t sgfFq faar fawe 7 9% ok
T 1€ Jar § a 37 F Tw agT @)
&7 TAT 41 AT |

afFr g ald@ WA F1 N gy
FAST TEAT T | EW | A FT AP 2
fF aq% &dsg &1 A7 T T TFHT TEY
FIAT & AW ghmr Y @ & qq19
FIAT 121 2 6 gA A IAF Fqsq A0
A fFg atz Fuar am ) figd oz
58 F1gA —3fozaq 97 nez—w Aataq
& & fan qzAr wiffer fam &@r o
qr, f3a & gru W\ sqwrfoat & wfa-
&1 %1 g farar g1 1 W g7 F177 A
nF FEU AMer-fiar o w7 wed
Aza ag mifaq Fwar T1gd & fe T &
oz 378 wret FY fewrwa & fan 3@
fead Iegw o waeTET £

to faw #1 @A & gz arg o A
a1t 2 fF gasr cefme sqrmAT Al
T H YA & ATy WM& fEers
grar i gr & fe faer fewe anar
&TH a1 qfFT FuRTaT g gF § 2
993 &1 E¥ a9 O gge-svdiave
fesa) % faar fese  aror Fxar waoE
far g, FOifs A F §5% ar @ A
fomt s 2 & IHF sam fewe
agf fad oy § 9% &% mrvder  wEd E
"\ g eifs At % g mma-
q1G1 FW@ § | 70 w02 W FAA F
g1 faen fese arm &6 & quE &Y 100
T ¥ A HT 500 &R AF WA T
gora e @ §1 az waw g e @z
mfeya @19 o & qiw A Ty AT
s & Farstrs gedwre faear e

&3 § g ww ag g
wrge ¢ e o ag gaifexd & fawrs ag

wTOETAY A WY AW | g a1 Wi fe W

*published in Gazeite of lodla Extraordinary, Part 11, section 2, dated 2.12.63.
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“Fvery railway administration shall
fix, subject to the approvai of the
Ceniral  Government, the maximum
number of passengers which may be
carried in each compariment of every
description  of carriage  and  shall
cxhibit  the number so fixed in a
conspicuous manner inside or outside
each compurtment in Hindi and in
English and  also, if considered neces-
sary by the Railway administration, in
one or more of the regional languages
in commuon use in the territory travers-
ed by the rai'way.”
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“If a railway company contravenes
the provisions of section 53 or section
63 with respect to the maximum load
to be carried in any wagon or truck,
or the maximum number of passengers
to be carried in uny compariment, or
the exhibition of such loud on the
wagon or truck or of such number in
or on the compariment, or knowingly
suffers any person owning 4 wugon or

truck  passing  over  ils  ratllway to
contravene the provisions of the
former of those sections, it shall

foifeit to the Central Guvernment the
sum of 1wenly rupees for every day
during which either section is contra-
vened."
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : We
not having a general debate now.

are
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MR. DEPUTY-SPEAKER : Shri Atal
Bihari Vujpayee is perfecily right in what
he says.

Shri Fernandes had written 10 me and
he had said that he would like 1o oppose
the introduction and he might be permitied
to do so.  In fact, when he was speaking
| cautioned him that he should stick 1o
that and not go into the merits of 1he Bill.
If he had gone into the question of legis-
lative competence etc. then he would have
been within his rights. But he has said
things which could have been said during
the general discussion when that comes up
here. IT the hon. Minister has anything 1o
say at this stuge, he may do so

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : We are
not having a general discussion now.

! gEFAT e (3TEE) ¢ ag
fag sai a1 @ § v oz @ ad gR
F3A1 & | w17 F FAAT 07|

SHRI C. M. POONACHA : The hon,
Member has referred 1o overcrowding in

running trains. It is a fact that there is
overcrowding... ...

MR. DEPUTY-SPEAKER :  That
could be said at the consideration stage.
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SHRI C. M. POONACHA : While
that s so, the overcrowding in certain
sections is due to ticketless travelling which
is on the increase.

SHRI ATAL BIHARI VAJPAYEE :

To some extent, not wholly.

SHRI C. M. POONACHA : They do
not want to buy tickets but they want to
have a free ride. Therefore, this measure
has been advisedly brought before the
House for its consideration in order to
stiffen the penalties for ticketless travel

MR, DEPUTY-SPEAKER ; The ques-
tion is :

“Thut leave be granted to introduce

a Bill further to amend the Indian

Railways Act, 1§90.”

The motion was afopred.
SHRI C. M. POONACHA : | intro-
duce the Bill

12 45 brs.

STATE AGRICULTURAL CRFDIT
CORPORATIONS BILL--Contd

MR. DEPUTY-SPEAKER : The House
will now take up turther consideration of
the follywing motion meved by Shi K. C,
Punt on the 28th November, 1963, numely :

“That the B w provide for the
establi-hment in the States and Union
territories of Agricultural Credit Cor-
porations and for matters connecied
therewith or incrdental thereto, be taken
into consideration,”

Shri Viswambharan muay continue his
speech.  He has  aiready laken seven
minutes. So, he should be very briel now.

SHRI P. VISWAMBHARAN (Trivan-
drum) : The other day | was dealing with
the main reasons for the tardy progress of
the co-operative  credit system in
this country. The main reasons are ihe rigid
rules and hurdles laid down by the Reserve
Bank and the high rate of interest. Big
business houses in the country arc gelling
crores and crores of rupees of interest-frec
losn without even entering ioto any form

of agreement regarding the repaymeat. la
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this connection, I am reminded of a dis-
cussion that was carried on in this House
and in the other House two years ago
about the loans given to the Tata lron and
Steel Co. and the Indian Iron and Stcel
Co. Rs. 10 crores of loan was given to the
Tata Iron and Steel Co. without levying
any interest and without eplering into any
agreement regarding repuyment. Similarly,
another Rs. 10 crores was given as loan to
the Indian Iron and Sieel Co. (whose
majorily shares have now been taken now
by the Gouenkas' without any interest. Big
business-houses ure being given loans with-
out inlerest. Smaller business houses or
the smaller industriglists uare given loans
at the rate of 4 or 5 per cent. But when
it comes to the poor agriculturist, all
sorts of rules and regulations are laid down
which make it impossible for him 1o get a
loan ; and if he passes through all the
hurdles, he s called upon 10 pay interest
at the rate of 10 per cent. The farmers in
this country are the single class of people
who have to pay the maximum rate of
interest. That is one of the reasons why
the co-operative credit system has not suc-
ceeded in this country. In thus Bill also,
the very same procedure is being sought 1o
be introduced. It has been laid down here
in this Bill that the rules regarding issue
of loans ele. will be guided by the instruc-
tions issued by the Reserve Bank. Actually,
it Is the Reserve Haink that sits ught over
the agriculiurists and prevents them from
getting the loans.

If an agriculturist wants Rs 1000 as
agricultural short-term loan, first he has
to deposit Rs. 200 in a primuary socety ora
primary bank by way of share capital
Then he has to go from pillar to post to get
all sorts of certificales from the revenue
olficer, the sub-registrar and so on and
then he has to process his application
through the primary society and the district
bank, so much 8o that he will have 1o
spend Rs. 300 to get a loan of Rs. 1000. At
the end of the year, he has 10 pay 10 per
cent by way of interest. The same set of
rules is sought to be Liid Jown in this Bl
also. So, | would suggest that it shoul.l
be specifically provided in this Bill thit the
sgriculturist who takes a loan from the
Siate Agricultural Credit Corporat.on shall
not be called upon to pay an lnterest of
more than 5 or 6 per cent.



